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10.11.2005 

CP 72/2005 (OA 1 111/2005) 

Mr. Ramesh Chand, Counsel for applicant. 

I,et the· matter be list.E-~d on 17.11.2005. 
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17.11.2005 

·cp 72/2005 (OA 141:/2005) 

Mr. Ramesh C~and, Counsel for applicant. 

He·a:n:l the learned counsel for the apt_)lican t. 

Ne are of the view that the present. Contempt 
Petiti~n is wholly mis-conceived. Accordingly, we 
are o£ the view that there is no violation of the 
order dated 06.04.2005. Therefore, the present 
Contempt Petition is dismissed. ·..k.K 
(M.L. ~~~; (A.K.AGARWAL) 
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